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ORDERS OF THE TRIBUNAL 

Heard. Mr,T.M.Mhanty, Ld.Counsel 

for the applicant* By referring to 

Annex re-..2V, a query was made to prOdUCEs - 

a cop of the letter dt.11.12.e2 suittèd 

'y the applicant viz., Shri N.V.K.Kutty, 

in considerticn to which the order 

dt.4.2.13 at Annexure-?/9 was passed y 

the Repondents. on sarlier occassion 

i.e. on 13.eJ2 when the matter was t2kn 

for admission, the 14 Counsel for the 

applicant could not produce copy of that 

letter which was promised to be produced 

on the next day of. hearing. But unfortunatel 

to-1ay also he has not come ready with &he 

copy of this letter. In the aforesaid 

circinstancez it is not desirable t adurn 

thIs matter any further to enable the 

applicant to produce letter dated 11.12.02 

which is the cruc of the issue. In view 

of this leaving liberty to the applicant 

to aproach the Trihnal afresh, keeping 

in min:7 our o -sertic>ns as made above, 	I 

We dispose of this O.A. at the admission 

stage. No costs. 


